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Restriction on the use of Foreicn 
Brand names 

617. SHRI G. Y. KRISHNAN: Will 
the Minister of CIVIL SUPPLIES be 
pleased to refer to the reply given to 
Unstarred Question No. 644 on 14th 
March 1980 regarding usage of foreign 
brand "name 'Erasmic' on razor blades 
and state: 

(a) whether Government propose to 
restrict the use of foreign brand names 
for internal sales by the multinational 
com panies while granting ~Pdnsion 
licences to avoid technical difficulties 
in the matter of implementation of 
Government's policy in the matter; 

(b) whether Government also pro-
pS's;:! tn k~ep the licences of those 
firms ,;::hose cases are sub judice pend-
i"'~ till the foreig.n brand name oues-
tion i~ decid&d by the Courts; 

(c) if not, the reasons therefor; and 

(d) steps proposed to be taken by 
Government to make the foreign mul .. 
tinationals and other large houses-
conform to the national policy of not 
using the foreign brand names? 

THE MINISTER OF CIVIL SUP-
PLIES (SHRr V. C. SHUKLA): (a) 
According to the present policy the 
use of foreign brand names is gen-
erally not permitted in the case of 
new articles for sale in the internal 
market. In the case of existing pro-
d ucts too, the use of foreign. brand 
names is being actively discouraged. 

(b) and (c). The cases at present 
pending in courts of law relate to 
con tin ued use of foreign brand nantes 
in respect of ~xisting products. 
Under the law it is not possible to-
keep licences of these firms pending .. 

(d) In the approved conditions of 
licences/letters of intent, it is stipu-
lated that ·'the use of foreign brand 
names will not be permitted. for the 
purpose of internal sales". This con-
dition is being imposed on the letters 
of intent and industrial licences. 
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Employment potentialities in nation-
ali.88d Banks in West Ben .. ) 

619. SHRI GADADHAR SAHA: 
Will the Minister of FINANCE be 
pleased to state: 

(a) details of the employment pot-
entialities during the next three years 




